485 Re. B.O.H.

st waa wr® wqT 27 Ardw F
W@ F -5 § W 7og faedt wmq
¥ | WY quTel gerT AWg A wyAr 7o
F1 e saar fwan qr, afwa s gfean
Wear d@ & a1y ¥ 1 gac @
s fearmr oo q@ adw 79T
A T grarg ® woAr apm w1 A T
FTHTT & T G207 FQ@ § SO &
art ¥ w5 garare v 3 e e &
& wrar 2 @ ag wrw gfear dem 2
ar g gfezar el 7 aAraTT M-
fw 7@ s goac g 2 wfae
trar st fmar omar 2 7

MR SPEAKER : Will you please sit
down 7 This is not the way of introducing

the subject.

SHRI1 S. KUNDU (Balasore) : About
30,000 workers of the railways have come
and there is a big demonstration in Delhi.
They want an interim wage relief and a
need-based wage. (/nferruption)

SHRI K. LAKKAPPA (Tum Kur) :
They have submitted a memorandum, Let
the Railway Minister make a Statement.
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MR SPEAKER : Order, order. (/nter-
ruption) Nothing will go on record when
anything is spoken while I am dn my legs.

What is this ? (Interruption) Will you
sit down or not ?

SRAVANA 6, 1892 (SAKA)
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Now, so far as the demand for the
discussing of some subjects is concerned,
we are holding a meeting of the Business
Advisory Committee in the evening, and
we would put it there.

As far as the Adjournment Motions
are concerned, there are about 16 or 17 of
them. 1T have held over the consideration
of them in view of the no-confidence mo-
tior. that is pub down as item 21A. Unless
there is some decision about that, I cannot
consider the Adjournment Motions, but
before that, 1 am going to put the formal
business before the house and then take
up the item at 21A later on.

12.39 hrs.
PAPERS LAID ON THE TABLE

DBLHI UNIVERSITY AMENDMENT
ORDINANCE, 1970

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) 1 beg to lay on the Table a
copy of the Delhi University (Amendment)
Ordinance, 1970 (No. 4 of 1970) (Hindi
and English Versions) promulgated by the
President on the 20th June, 1970, under
provisions of article 123 (2) (a) of the
Constitution, [Placed in Library.
See No. LT—3657/70]

THE MINISTER OF EDUCATION
AND YQUTH SERVICES (DR. V. K,
R. V. RAO) : Tbegto lay on the Table
a statement (Hindi and English versions)
explaining the circumstances which nece-
ssitated promulgation of the Delhi Univer-
sity (Amendment) Ordinance, 1970,
[Placed in Library. See No. LT—
3658/70)

NOTIFICATION UNDER REQUISITIBNING
AND ACQUISITION OF IMMOVABLE PRO-
PERTY ACT, ANNUAL REPORT ETC
OF HINDUSTAN HOUSING FAC-
TORY LTD., NEW DELH1 AND
ANNUAL ACCOUNTS All MS.

NEW DELHI

"' THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : 1 beg to lay on
the Table,

(1) A copy of Notification No. S. O.
1928 (Hindi and English versions)
published in Gazette of India
dated the 30th May, 1970, under
section (2) of section 17 of the
Requisitioning and Acquisition
of immovuble Property Act, 1952,
[Placed in Library. See No.
LT—3659/70]

(2) A copy of each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956:—

(i) Review by the Government
on the working of the Hind-
ustan Housing Factory Limi-
ted, New Delhi, for the
year 1968-69.

(i) Aonual Report of the Hind-
ustan Housing Fectory Limi-
ted, New Delhi, for the
year 1968-69 algng with the
Audited Accounts and the
comments of the Comptro-
ller and Auditor General
thereon. [Flaced in
Library. Sec¢ No. LT--
3660/70]

(iii) A copy of the Annual Acc-
ounts of the All India Ins-
titute of Medical Sciences,
New Delhi, for the year
1968.69, together with the
Audit Report thereon under
sub.section (4) of section
18 of the All India Institute

of Medical Sciences Aect,
1956. [Placed in Li-
brary. See No. LT—

3661/70)

JULY 28, 1970

488
12.40 hrs.

RE. BUSINESS OF THE
HOUSE—Conid.

SHRI NATH PAl (Rajapur) : You
asked Mr, Dwivedy to resume his seat and
he obeyed your instruction. At that
time you remarked that as soon as the
calling attention is over, you would
allow him to make his submission. Mr,
Dwivedy was in possession of the floor.
1 do not like to be engaged in this kind
of dielogue, but what is the sanctity of
your assurance ?

MR. SPEAKER : May [ explain it
again ? The Maharaja came to me this
morning. (/nterruptions).

AN HON. MEMBER : Which Maha-
raja ?

SHRI BAL RAJ MADHOK (South
Delhi) : There is no Maharaja here, We
are all hon. members. We bave only one

Maharani in this House. (Inferrup-
tions).

MR. SPEAKER : [ am sorry. The
hon. member came to me this morning.
MNormally 1 address him like that, There
is nothing wrong if 1 address him by his
title. He came to me this morning and
I explained everything to him. When Mr,
Dwivedy got up, | told him that calling
attention motion is fixed as No. 2 and
anything he wants to observe will be put
after item WNo. 2., But after itém No,
2, 1 have explained thai there are ad-
journmeat motions pending, but before
that, we have to take up this no confidence
motion. What is wrong about it ?

SHRI NATH PAIl: Once you admit
Mr, Limaye's no confidence motion, what
happens to the adjournment motions ?
What exactly is your ruling ?

ot wzer faprdt wTodt (Ferorge)
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